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WEST BENGAL APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1968*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): On behalf of Shri Morami
Desai, 1 beg to move for lcave to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Conso-
lidated Fund of the State of West Bengal
for the services of a part of the financial
year 1968-69.

MR. DEPUTY SPEAKLR :

tion is :

The gues-

“That lcave be granted to introduce
a Bill 10 provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the Statc of West
Bengal for the services of a part of the
financial year 1968-69."

The motion was adopted.

SHRI K. . PANT : | introduce the
Bill.

WEST BENGAL APPROPRIATION
BILL* 1968

IHE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHRI K. C.
PANT) : On behalf of Shri Morarji Desai,
| beg to move for leave to introduce a Bill
to authorise payment and appropriation of
certain further sums from and out of the
Consolidated Fund of the Statc of West
Bengal for the services of the financial year,
1967-68.

MR. DEPUTY SPEAKER : The quoes-
tion is :

“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of West Bengal for the
services of the financial year, 1967-68.

The motion was adopted.

SHRI K. C. PANT : | introducct the
Bill.
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WEST BENGAL APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1969—contd,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : On behalf of Shri Morarji Desai,
I beg to move** :

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of West Bengal for the services
of a part of the financial year, 1968-69,
be taken into consideration.”

MR. DEPUTY SPEAKER :
moved :

Motion

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of West Bengal for the services
of a part of the financial year 1968-69,
be taken into consideration.”

Mr. Madhu Limaye.

Wt owy fema  (giv) 0 Imeam
LEACG O

ot Toete fag (Tigaw)  fer
AT ATF ATET AT T4AT & |

ot wy fowad : faral & sqae o
a9 TT @I E ) T gfAa

g unfadna faw & 1w TEAAT
97 FMAAT ARATE AT AGT §
Fre |

T F97 & 18 F1 239 qraau’ 414
# 3% 9 91 fa<rg w7 e g o
4 TR eAr F49 AT qg A A
fzArar wgm g w&T FT avamy i
¥ a7 §1 9g 91 gaEr fafaw aae
TeElqz fZa1 w41 § 3% T (% 9T
7z T3 ¥ 7t afvxqr Tma gewre
HT1 71 § 6 FUT 36 7@ ®7F
AMFAT A AT AT TFAET 3920
FAfd 13 F0T 41 TF TR THAT
21 397 77 ¥ o9 39 & af@ 57

" sPublished in Gazette of India Extraordinary, Part II, Section 2, dated 22368,
+Introduced with the recommendation of the President.
**)Moved with the recommendation of the President.
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T IR TS ATO-HWET A ATAT-
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ot wyg femd: a3, wgt 7 °F

T A1 &M # a9 w e
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it fara ATOTgw | 397 AW R fAAEA
F09 qF G AE § |
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1T 9T AT
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§ 1 2AY FA0 AT B ARAT )

st Toerx fag . zem § gfrea
Fedt 77 A qATEE BT TAARZ T FIT
A 2T

MR. DEPUTY-SPEAKER : Don't
provide material for further argument
pleasc.

it fra ATo@w AT AT AT 77
Oz

st wy fomd . 7 PUNTT T E
ogqra & a7 A AW TETEL .
(woasT) ..

MR. DEPUTY-SPEAKER : We are
hard presscd for time. Let us finish. You are
responsible for disorder, Please sce that
there is order.
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qvw F AW & ACHTQr T § W
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Z 1 oTg AW A 21 A A% FO AH
frarafFr s T o7 & faoqEg
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o YT A g ) A
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[sh wy foral]
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Zqay= W gAr g, A fawe &z
FT 211 frAET #1 9z < 37 §
afpa fEamT F 719 S sqEfaat g1
TEN & TA F gTAT A % 99TA F AqTET
g1 meg-mRw 7 o) Swfaez odf 3
T gfma 3zt W T, F1E TeAT
AT F AL g5 | IAF GTGF A1 7
£ 1T 48T g8 ANV B9 H F1 A}
& & F1 3380 frqr sraT &1 g Y
g =ar =Jifze .

T AT RGA A AAT AT T {ATHNT

MARCH 22, 1968

Appropriation Bills 2682

21 ¥1% 1 fgaw gw ¥ qud § o
IR AT A s oa g«
TTT % 9d § 1 qfew § qx ) 2w
foar | a3 ofsms st 4 § 1 oforw
T § T At fam qoen ww e,
LT g A Az ag A A
AT AT 798 § R AT T T ot
&1 9 ag fara ¥ o2 gw ¥ a7
g9 %9 F1  mMe 7 3G, ggrn
T, g0 %9 ¥1 42 77 §, 499

{

XN,

MR. DEPUTY-SPEAKER : Now, Shri
K. C. Pant.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : T want only five minutes to make
a few observations.

MR. DEPUTY-SPEAKER : The rule is
that only those hon. Members who write to
the Speaker in advance get time. I have
made one exception for two minutes, |
am prepared to make another exception in
the case of the hon. Member but he should
conclude in two minutes.

SHRI JYOTIRMOY BASU : 1 oppose
this expenditure on the ground that al-
though in West Bengal therc is great con-
centration of industry and wealth, the per
cdpita income is still onc of the lowest
in our country.

The cost of living in West Bengal is one
of the highest in India. Rural housing and
rural water supply have been totally ncg-
lected there and the money that was al-
lotted from the Centre was actually re-
funded. Deep sca fishing has been neg-
lected because conspiring with a private
sector man, the Minister there and also the
Central Government have neglected that

aspect.

West Bengal is deficit in food produc-
tion because it produces other items which
bring foreign exchange, namely cash crops.
The Central Government are not willing
to have a national food budget and they
constantly want to pull the political string
on food in the case of West Bengal and
blackmail the people there.
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As regards allocation of funds, although
the Centre derives the maximum income-
tax, cess and Central excise and foreign
exchange carning from that State, yet when
it is a question of ploughing back some of
those funds to West Bengal, they are ex-
tremely miserly and step-motherly in their
attitude.

SHRI K. C. PANT : A few comments
have been made. I find that my bon, friend
Shri Madhu Limaye is not here. I thought
that after having made his points, he would
be interested in hearing the reply.

SHRI S. K. TAPURIAH : He will read
the speech afterwards.

SHRI K. C. PANT : 1 wish he were
here. Parliament is meant for hearing each
other, not for reading the speeches later.

SHRI S. K. TAPURIAH : That is what
happens to him when he is not here.

SHRI K. C. PANT : The first point that
Shri Madhu Limayc raised was with re-
gard to land revenuc in West Bengal. T
would like to submit that the land revenue
there has remained unchanged since 1937
that is, for the last thirty years. In this
period, the prices of agricultural commo-
dities bave risen and if you compare this
with that, the land revenue has certainly
not risen in relation to the rise of income
of the rural population.

SHRI S. M. JOSHI (Poona) :
about expenditure involved in that 7

SHRIK.C.PANT : [ am coming to that.
He mentioned that the expenditure is high.
The argument used was that those items on
which you could get more should be taxed.
That argument could be used to increase
the tax on land revenue also. It is a matter
of how you use the argument.

What

1 now come to the point about the figure
he mentioned with regard to expenses for
collection of land revenue. He mentioned
the figure of Rs. 5,87,16,000. My hon.
friend, Shri Madhu Limaye, often chides
us for misleading the House. [ will not be
so uncharitable, but he misread the figures.
Having done that, he created a wrong im-
pression. Because this amount of Rs. 5,87,
16, 000 consists of various sub-items. One
is charges on administration Rs. 98 lakhs,
then management of government estates
Rs. 2,11,000, survey, settlement and record
operations Rs. 74 lakhs, land records Rs.
77,000, and finally expenditure in connec-
M21LSS(cp)/68
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tion with ex-zamindari estates Rs. 4,10,00,000
And there are also other items. Thus, out of
this Rs. 5,87 lakhs over Rs. 400 lakhs are for
expenditure in connection with ox-zamindari
estates. 1 do not know whether it would be
fair to attribute all the expenditure to coll-
ection charges in respect of land revenue. 1
think if he were here, would he be the first
to acknowledge that perhaps he misrcad
these figures.

Thercfore, that main argument does not
really hold good. The land revenue aspect
has to be considered by the West Bengal
Government because if they want to abolish
it, they will have to consider alternative
sources for increasing their revenus in order
to carry on the work of development, to
task to which they will have to apply them-
selves.

So far as primary education is concerned,
in the rural areas of W. Bengal it is frce.
It is also compulsory except in Purulia.
81 per cent of the childrenin the 6-11 age
group have been covered. Though it is
compulsory, I would admit that it is not
actually soin the field in all cases—and
that is our experience in the rest of the
country also. Nong of us who move about
can say with confidence that it is compul-
sory and free in each and every corper of
the country. But I can say that for
girls upto 14, that is upto class eight, school
education in the rural areas is free.

So far as urban areas are concerned, it
has not been possible to introduce frec
primary education. But a beginning has
been made with 13 municipalities. So far
as the Calcutta Corporation is concerncd,
some free primary schools are rua by the
Corporation wherever there is accommoda-
tion, for about 65,000 pupils, About-
1,65,000 primary pupils reccive education
in other schools which are not free.

But I want to point out to Shri Limaye
that the expenditure on education is very
heavy. He suggested that not enough is
put on education. That is not correct. Next
year, Rs. 7.25 crores have been provided
in the State plan for education, out of which
Rs. 3.50 crores are for primary education.
Rs. 88 lakhs have been provided for setting
up new primary schools in all areas, rural
as well as urban, including Calcutta.

SHRI S. M. JOSHI: What about 40
per cent of the small boys in Calcutia who
do not get primary education 7
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SHRI K. C. PANT : I have given the
figures. What more can 1 give 7

Then he referred to the question of
language. Under art. 348(1) of the Consti-
tution, English is still the language of the
Calcutta high Court. So far as language
in the universities is concerned, as you know
they arc autonomous bodics and it is for
them to take a decision in regard to the
language question. So far as the admini-
stration goes, legislation has been passed
by the West Bengal Assembly providing for
the use of Bengali in administration. Ben-
galiis used. But the same Act also provides
for the use of English. So as a matter of
fact, both languages are in usc in the ad-
ministration therc. These are the points
raised by Mr. Limaye.

Mr. Basu referred to Bengal's difficultics.
He said money had been returncd, which
had been allocated for certain developmen-
tal purposes. He said, certain items had
been ignored and certain welfare activitics
had aot been carried out. I am in full sym-
pathy with him,. We are this year discussing
the supplementary budget for the current
year, ending 31st March "68 and also the
budget for the next four months on account.
Regarding the current yecar’s budget, in
relation to which these criticisms have becn
made, I need hardly point out that this was
their Government and not ours,

SHRI JYOTIRMOY BASU : 20 yeurs
of Congress misrule.

SHRI K. C. PANT : We are discussing
this year's budget, not 20 years’ budget. Sir,
Irecognise the virtue of candour and they
have been very candid in criticising their
own Government. But they are not in the
habit of recognising these Governments
as their own, because on the field they arc
fighting the Government all the timc. There-
fore, they get into a different groove.
Their attitude towards these Goverrments
is to make the most of it by being in the
Governments, but when it suits, them,
to criticise them. This same attitude has
been reflected in the speeches made here.
My sympathies are with them, that their
Government did not do these things. My
sympathics are for the people of Bengal fur
whom these things are not done. But |
am rather helpless in the matter, but 1 do
appreciate the candour with which they

bave criticised their own Government.
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SHRI NAMBIAR (Tiruchirappalli) :
Who criticised whose government ?

SHRI K, C. PANT : If [ were to quote
what Mr. Nambiar's party had to say
about the other parties in the coalition,
I would create a blood bath here. Let
him not invite me to do that. These
are debating points made by them and by
us, but the situation in Bengal is far more
serious. Bengal has its peculiar difficulties.
It has ihe big city of Calcutta, a high densi-
1y of population and the refugee problern.
‘When Mr. Basu refers to income-tax, excise
duty and customs duty, we appreciate the
place of Calcutta in the economic and
commercial life of the country. It
certainly gives the country revenue and it
should be proud to do so. But what con-
tribution has my fricnd Mr. Basu made to
the enhancement of these revenues in the
course of the last 8 or 9 months ? The
Dcputy Prime Minister quoted statistics to
show how many man days have been lost,
how many factorics closed down and how
much production has gone down. If they
really want Bengal to prosper, there are one
or two pre-requisites. Peace and political
stability must be maintained. Matters must
be decided in the Assembly, notin the streets.
Violence must be eschewed by all partics.
These are essential pre-requisites for econo-
mic development. 1 would only appeal 0
my fricnds opposite who havg the good of
Bengal at heart not to forget these basic
facts that without peace and stability there
can be no cconomic development. If they
want economic development and better-
ment of the people of Bengal, they should
keep these basic facts in mind and to the
extent they permit this to happen in Bengal,
to the same exteot Bengal can help itself
and the rest of the country.

MR. DEPUTY-SPEAKER : The ques-

tion is :

“That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of the State
of West Bengal for the services of a
part of the financial year 1968-69, be
taken into consideration.”

The motion was odopted.
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MR. DEPUTY-SPEAKER : The qucs-
tion is :

““That clauses 2 and 3, the schedulc,
clause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted,
Clauses 2 and 3, the Schedule, clause 1,
the Enacting Formula and the Title were
added to the Bill.
SHRI K. & PANT : I beg to move :

*“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”

The nmotion was adopted.

15.50 Hgs.
WEST BENGAL APPROPRIATION
BILL, 1968
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : I beg to move :*

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of West Bengal for
the services of the financial year 1967-68,
be taken into consideration.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of West Bengal for
the services of the financial year 1967-68,
be taken into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clauses 2 and 3, the Schedulc,
clause 1, the Enacting Formula and
Title stand part of the Bill."”

The motion was adopled.

Clauses 2 and 3, the Schedule, clause 1,

the enacting Formula and Title were added
to the Bill.

SHRI K. C. PANT : I move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”

CHAITRA 1, 1890 (SAKA)

Proclamation re.
U.P. (Res.)

The motion was adopted.
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15.51 Hus.

RESOLUTION RE PROCLAMATION
IN RELATION TO UTTAR PRADESH
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): WMr.
Deputy-Speaker, Sir, I beg to move :
“That this House approves the pro-
clamation issued by the President on
the 25th February, 1968, under article
356 of the Constitution in relation to
the State of Uttar Pradesh.”

1 am not moving the Bill in pursuance of
your earlier ruling, and the Bill will follow.
It does mot also contain the Financial
Memorandum. Although I think the Bill
as it is would do, since you have alrcady
given a ruling it would not do and T am
not moving that now.

Sir, the events which led to the imposition
of President’s Rule and suspension of the
legislature in Uttar Pradesh are well known
to the House. The Chiel Minister uhi-
mately persuaded himself to resign when he
found that it was not possible for him to
carry on the governance of Uttar Pradesh.
After that, the statements made by the
various constituent units of the coalition
gave risc to such a confusion in the political
state of affairs that the Governor fourd it
difficult to determine whether any parti-
cular political group could form a stable
government there. Actually claims were
made by the leader of the Congress Party
in the legislature and by leaders of other
parties also that they could form the Go-
vernment. But the Governor came to the
conclusion that in these particular circum-
stances no Government could be formed.

A point may be raised as to why this
Proclamation is brought forward here when
there is a likelihood of a government being
formed in Uttar Pradesh scon. We would
be very happy ourselves if a government is
formed in Uttar Pradesh by any party.
We would not be at all worricd about
which party comes there. Any party that
can form a good stable government and
can give a clean and stable administration
10 the people there would be most wel-
come to do so. Even with the possibility

*Moved with the recommendation of the President.



